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Central Administrative Tr ibunal Yfi::>

Principal Bench, New Delhi,
0A-994/93

Neuw Delhi this the 18th Day of April, 1994,

Hen'ble Mr, B.N, Dhoundiyal, Member(A)

1.  Smt, Chanderwati,
W/o late Sh, Chaman Lal,
R/e Quarter Ne,11/8/251, Ordnance
Factory Estate, Murad Nagar,
Distt, Chaziabad,

2, Sh, Shiv Avtar,
S/e late Sh, Chaman Lal,
R/e Qr,Ne,S/251, Ordnance
Factory Estate, Murad Nagar,
(u.p,) Applicants

(By advocate Sh, A, K. Bharduwaj)

ver sus

1. Unien of India
through the Secretary,
Ministry of Defencs Production,
Central Secretariate,
New Delhi,

e R The Cirector General,
Ordnance Factories,
Ne, 10 Auckland Road,
Calcut ta,

3. The General Manaqer,
Ordnance Factery,
Murad Nagar,

Distt, Ghaziabad,
U.P.-201206,

4, The Estate Officer,
Ordnance Factery,
Murad Nagar, Distt,Ghaziabad,
U.P, Respohdents

ORDER (OR AL ) /
delivered by Hen'hle s SR Dhoundiya 1, Membor(Ay

There are tug applicants; applicant Ne, 1 ;
Smt, Chanderuati, widow of late Sh, Chaman Lgal /
who vas working as Machini st in the Ordnance Fac;
Oistt. Ghazfabad, applicant o, 2 Sh, Shiv Avtay

her soan, They are agqrieved that Cempassionat
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ment has been denied to them, Sh, Chaman Lal
died on 19,4,1992, Thereafter the widow applied
for compassionate appointment which according te

the respondent s was considered by the competent

E authority and it was found that the family was not

in indigent conditien,

The learned counsel fer the applicant has

contested the averments made by the respendent g that

be
tue of her elder sonjare earning memgavh He has
clarified that these sons are living avay freom the
i family and they have their oun family te suppert,

'L He has also high-lighted the fact that the applicant

‘has to look after twe miner daughters, However, it
g is clear that apart frem having two elder sons whe
are living away, the widow has besen paid an amount
of Rs, 79000/- as terminal benefits and is receiving

ner ik, 8
vnaucgésy pensien of Rs,1182/- + 582 as relief, Her

Case was considered by the competent authority and
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it is on these ground that it uas rejected,

I hold that this is not a fit case for this
Tribunal to interefere, The 0,A, is, therefore,

2 dismicsdd, It will, hewever, be gpen to the respe ;

te consider ths case of anplicant Ne, 2 for

appeintment after he attains maturity,

No cests,
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(B.N. DHOUNDIYA
/uv/ MEM3ER(A)
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